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ELECTIONS TO COMMITTEES

ti) All India Council for Technical
Eduocation

MR. SPEAKER : DR. V. K. R. V. Rao.

THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR. V.KR.V.
RAO) : 1 beg to move :

“That in pursuance of clause i(f) of
paragraph 3 of the Ministry of Sducation
Resolution No. F. 16-10/44-E. 111, dated
the 30th November, 1445, as amended
from time to time, the members of this
House do proceed to elect in such man-
ner as the Speaker may direct, two
members from amongst themselves to
serve as members of the All India
Council for Technical Education for the
next term commencing from the 30th
April, 1970, subject to the other provi-
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subject to the other provisions of the
said Resolution.”

MR. SPEAKER : The question is:

“That in pursuance of sub-para 2(d)
of paragraph 3 of the late Department
of Education, Health and Lands Resolu-
tion No. F. 122-3/35.E. dated the 8th
August, 1935, as amended from time to
time, the members of this House do
proceed to elect, in stch manner as the
Speaker may direct, one member from
among themselves to serve as a member
of the Central Advisory Board of
Education with effect from the 1st April,
1970, subject to the other provisions of
the said Resolution.”

The motion was adopted.

(i) Joint Committee on Offices of Profit

THE MINISTER OF PARLTAMENTARY

AFFAIRS AND SHIPPING AND TRANS-
PORT {SHRI RAGHU RAMAIAH) : I beg

o move :

sions of the said Resolution.”

MR. SPEAKER : The question is :

“That in pursuance of clause i(l) of
paragraph 3 of the Ministry of Education
Resolution Mo F. 16-10/44-E. ITI dated
the 30th November, 1945, as amended
from time to time, the members of this
House do proceed to elect in such man-
ner as the Soeaker may direct, two
memb:rs from amongst themselves to
serve as members of the All India
Council for Technical Education for
the next term commencing from the
30th April, 1970, subject to the other
provisions of the said Resolution.”

The motion was adopted.

(i1} Central Advisory Board of Education

DR. V. K. R. V. RAO: I beg to move :

“That in pursuance of sub-para 2 (d)
of paragraph 3 of the late Department of
Education, Health and Lands Resolution
No. F. 122.3(35.E. dated the 8th August,
1935, as . mended from time to time, the
members of this House do proceed 1o
elect, in such manner as the Speaker
may direct, one member from smong
themselves to serve as a member of the

“That the members of this House do
proceed to elect in the manner requived
by sub-rule (3) of Rule 254 of the Rules
of Procedure and Conduct of Business
in Lok Sabha, one member from among
themselves to serve as a member of tne
Joint Commitiee on Offices of Profit for
the umnexpired term of the Committee
vice Shri S. R. Rane died.”

MR. SPEAKER : The guestion is :

“That the members of this House do
proceed 1o elect in the manner required
by sub-rule 13) of Rule 254 of the Rules
of Procedure and Conduct of Business
in Lok Sabha, one member from among
themselves 1o serve as a member of the
joint Commitiee on Offices of Profit for
the unexpired term of the Committee
vice Shri S. R. Rane died.”

I he motion was agopted.

12.32 hrs.

BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)

BILL* 1970
THE MINISTER OF LAW AND

Central Advisory Board of Education
with effect from the 1st April, 1970,

SOCIAL WELFARE (SHRI GOVINDA
MENON) : Sir. | bez to move...

*Published in the Gazetto of India Bxtraordinary, Part 11, section 2, dated 27.2.70,
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SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Why this change 7 On the agenda
it is in the name of the Prime Minister but
another Minister is moving.

MR. SPEAKER : [ have already allowed.

SHRI GOVINDA MENON : 1 begto
move for leave to introduce a Bill to provide
for the mcquisition and transfer of the under-
takings of certain banking companies, having
regard to their size, resources, coverage and
organization, in order to control the heights
of the economy and to meet progressively,
and serve better, the needs of development
of the economy in conformity with national
policy and objectives and for matters
connected therewith or incidental thereto.

SHRI KANWAR LAL GUPTA : I want
to oppose it, Sir.

SHRI S.S. KOTHARI (Mandsaur) : 1
oppose it, Sir.

MR. SPEAKER : First those members
who have sent their names. Mr. Yashpal
Singh and Mr. Madhu Limaye.

ot wu famd (q317) : wem wEs,
% to fa@as « fadw szar azar @
oI IqeT Fem T @ § ) 5w fadaw
o MmagemifFmasiag
ood 29 ¥ ¥ @ 3, 99 § yuaf wowr
gt & 1 afeq are faat oF &, wfes-
g aal & v fade 2, g9 e fas
¢ ot 35 wdwifas | wadfes fade &
@t & aga awata § 7g¥ s wwgar g
& T e ATF q@T AT AEAT §
wAT T &% a1 I gurgan ¥ &
fazan g =% fadas & agere fear @
fag & awdaa 90 0% wwar fgar ar
@I %, 87 w7 & wigs, g1 § 9T
falw #3ar wgar § 1 ag S gaw FE
% fada &Y wre ¥ fge o a8 F1d w<
w1 afwa qhw w1E w1 faga &
1 2 W1 §9 w@ ag) ar d s o7
w7 &7 3 & fag gftw #1€ 7 A9
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wgr & @ gurawr fow dmA q faar
o1 @I E 9a F a1 fadet g

st et fag (Teas) @ g |
faaar ), gv & &

ot qe femd : § &t faar gomEa
wragT 3 ¥ 9w § § 1 wg # fgewm
7t at @€ wfawm fabd oftag gaar v
tan fagia sust fag & gefa sfew,
S99 g W § A, (vwwa).,,
ueE dar A4 § 92W § qg 419 g9 %
@E..

MR. SPEAKER : Mr. Randhir Singh,
please do not interrupt him.

st Aw fawd w9 WY o gwe
gmdr ardf F F 1 gad ol S g A
srar wfeo | (sowem). . wews iy,
gz A19 & AF &Y gf a4 T97 9FAU7 )

MR. SPEAKER : You may raise techni-
cal, constitutional and other matters as may
suit you,

@ I @ smar giEdtegmaw and
97 gt Aifaq | 9t aF f& awt Afew
%1 gaA ¢ ag ) 97 €3y & A
g F IR TN e @) A dw F
&% o} ol @ siEdzgaTs aF
fad 31 aFx & 1
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ot wu fand : wsqw wgeg, fam
# fomr gwn @ s falas & fagral @
Wt fadtw &t gvd § ol s¥mfe
gafaft ssT s § | @ HoF 77 @&
wadea fagra srg faar mar 3 v 87
F0T wqar ¥ & @ & & fadw s
g1 9T N oF s A fadw e ag @
fE oY zTATH wd A sAEdT g
windz quA faw # a7 39 § & qWaA
#a faar q1 | 9@ aug 9 EATEA Y @F
% 9T 91 98 & FAC §F KA,
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featfarez, framy, 1T st gagz sawr
sfafrfecs &7t wifge fam #t g
AT AT | Wt srA A ag FAY "G
Tar fags A e mr Fgg ¥ Fzargady
W N Wz g7 5 AT 916 WA
o xar },gmA Kazdm e
fEarat o, wdwrfeal ), qagad o a@
7 giz fzar mar @ | safac oz @ faw-
9 A9A WO @Y w2 W & g
ﬁi%ﬁdw%ﬂfww‘{f qr | ar
& agA-Hd gA) ¥ gra AN fa@as wan
GrIRrE 9N A e A% fgeR w1 F fadw
®Ar wrEar g P aga O ad §
%7 37 B § 1@ ¥ F9v 99t ¥ qvAm
F3ar

we sqaifas wafa & gg IsmAm
Tz g o ww fam S @ 14 d=i
FER gEA T @ E fam & fenface
50 $01T ar 39 & wfaw 3 | gAw A
& faga % oF @ewdt g€ amae W
faRa% § 7T & Wit ag a9aTC ¥w AR
¥ § f& wv swm-afaema gl w<
vy &1 wig fFl oF @ ¥ faEears
1€ F1T Al a1 awa £ afen aifeaw
ST gFy §, FAfafeded #7 ana § |
wa §aIT gz I3M F 59 fakaw ¥ A
witexw frar mar @ A% wgw R
fear g1 a1 fw 14 faet &1 &
edgsn fas g e § 50 sAw A
e fadet §91 ) &y w2 far mar @,
@t 50 A &1 wrewr A fga @1 @
wiiecm & i # W g 9 7 0
g Ag & ¥ wsaw wPRa, 98 Al
Nl free ¥ o fgemr & a3
®C g3 i wad Frga & ag war

“Bat in the abseace of any reliable
data ws do not think it necessary to
express an opiaion on the gquestion
wasthie selostion of the undertaking of
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some out of many banking institutions
for compulsory acquisition is liable to
be struck down as hostile discrimination
on the ground that there is no reasonable
relation between the differentia and the
objective of the Act which cannot be
substantially served even by the acquisi-
tion of the undertaking of all the banks
out of which the selection is made.
fadat 4%f #Y g7 & T T F65
s ey ¥ 1@ F e fefesfadaq
gtar & o Al d@faam £ 9 14 gzay
g a1 Agf wbwe g g WY Rar dr 2
fom &1 Iorc Iegia 74) frar &1 =+
gt a% %g fzar 3 FF g ) F47 w
M e 7 S F ushaway
T ®1 A IoW } IT F WX A7 &)
g7 & ¥ @ w1 oF &ver fewar g ar
T smorgasE ww A ¥ @ &
wwfer giftn #1€ % @ru @ fadas ox
Wt wewdt g€ amarc @ owwm § W
wgeg ¥ wpr w4 ¥ w7 @ Ea
¥ UKOERT & 37 qeArT £ | &
51 &1 @ B A faa 9 | =R
arg frar @ 57 a9 w1 3 77 wHEw
%< | fwe g¥m ¢ & amd o & g
3z @rgw 6 @ ot I §1 ushgwa
s@Afaa T I¥ew & 3w Mg
gyt ar 78
R’ e ¥ Afs & gneEl @
gitn w1 & wg 3} e 2wl
s T &1 Afa & gEw gy
N grusl F dz@ oifFarde ¥ g
fafewa el ammd, fasra qamwi & gra
fafesa f&dr sigd 1 @ fad @ goAl
T ag & fe 4t wgiea A0 g d@awr-
frs wfe #Y ad w9t 5@ fadas o
qi9g & &, T fadgs A T @iF,
fagit garax, FIRGT F qOEI A
wZrar A1, ArFY Ay qe -fade S
gtr 50 Ay Wy ¥ fqaF g 9
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[= =y fam]
fedtfaz § 33 S5l—F1 oW =33
= weim @ ax & g ¥y aw qft
aig ¥ I T &@0TA FAq )

st war @ g (feeet Eww) ¢
weay wEEq, AT ggAT vaow g §
qTEIT ¥ ¥aw 14 ) 97 #) FwA
frar 2\ Ty wgar gz @ fs Foad oY
faasit g% & S ax ® N Foawn
s wnfgh |

AL am 3% feeitfmigs & at &
w2t ¥ guETT d T favaw &A@
e ¥ qAm g, g v } e fam A
¥ ozy fadas ) feena w1 Gaarn gar
Y 372 ¥ 79 Fagas 1 Y @y, w4ifs
i WY T Fa9 ghegy g5 w51, Fa%
fedifar 60 T 7 ¥ I §, IT A
AERCE LR R E R
mas 79 foafeX & sezar a T 5,
@ty mawET, 990 ¢, €@
it FhAwpaT sradlda 8 8T w5
wrAar Fifegd ar

A am g gy s 2 -4fE
gz Nfadew fedlas & ofr =T g9
& fa sfzz ¥, w fay q@% 91§ cavrs
adf 2, AfeT g7 & qeaew H g A
#YE Do A wifed o fs g 367 w1
&qT ¥ FAq[, AIGF! §H gEEY A 47
e ¥, qur fease wrv frerar Sed
g rmaT qft ww war & arad v
aY wsar gar

araft aw g og wgN 2 s ax
gz 37 g fagy 11 g1, 99 & ow

g wEd wrg uz mfedw wr g &
R 2 fn oz v mEA w1 woAw @
Wtz oz agfy e =5 1 afec sq #
®Y7 A wErad N, fag & wrow woR
LA IR E U (T £ 8 & @ 1< (2 TN
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71 ¥ Trodwed ¥ o gowe w fwarw
faeray ar s @7 a% wra fadas g,
ga ot i @ awre s A s, fifr
F #ré ofcadw a8 &0 {0 G W
aft dar f& wed ared W w1 @
wedY 4t | wifeeq g «ar WAy, 9
o cwendt A, wré wwa g
1| m Arw-gaw &, faare T & agl
fagas «@, wiigr= a3 # 1§ FET

Ll

afean qia & w-aga & graw §
wgar FiEar § 1 dar ayg fawd ot 7 a0
t—gim FZ ¥ ot sEEAT §T adw
FATar 8, 9z 4999 g7 1o 1 AwAT
HIFET Y 2T OF A & FHHAT FqAT
a7ar & 27 9% Y ATET F1% 9 qafa-
S FEH qE IIT AR T F gEEH
# & mgrere A fadea ss o s gz a0
qifzat w1 fasare & & 5T, gz F7 F
1§ waq Iy

SHRI NAMBIAR (Tiruchirappalli) : On
a point of order. At the time of objection
to he introduction of a Bill, only one
Member is allowed to speak.

SHRI S S. KOTHARI : Tt is unfor-
tunate that a senior Member like Shri
Nambiar should talk like this.

SHRI MADHU LIMAYE :
discussion is on constitutional

But the
points.

g azq w1z A=t sgefas arofea
Y AT Fr el &y fasgia Afen fma
2 & oY gat o avw AFA 2

SHRI NAMBIAR : Are you allowing a
discussion 7

MR. SPEAKER : Yes, surely.

SHRI NAMBIAR : If it is a discussion,
then we also have something to say,
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MR. SPEAKER : I shall first call thosc
Members who had sent previous intimation,
and after that, I shall allow other Members.
There is no limit to the discussion, but of
course the discussion has to be confined only
to constitutional and other objections.

SHRI », M. BANERJEE (Kaopur) :
Then, we have also a right to say something.

SHRI S. S. KOTHARI (Mandsaur); I
would submit that the Bill, the financial
memorandum, the notes on clauses and the
explanatory statement are all incompleted
and therefore constitutionally, invalid. 1 shall
explain  how presently. [In Schedule II,
amounts have been indicated against the
names of particular banks, which are to be
paid as compensation, I am not taking up the
point taken up by Shri Kanwar Lal Gupta
about compensation. My point is that this
Bill is incomplete, for it does not lay down
the basic or the principles on which this
compensalion has been determined. The
Supreme Court may not have the power
under article 31 (2) to look into the adequacy
or inadequacy of the compensation or may
not have the jurisdiction to enquire into that,
but this House is supreme and sovereign,
and we have to decide whether this
compensation is to be scaled down or
retained as it is, whether the compensation
has been given to all the baoks on a
uniform basis or whether Government have
discriminated in favour of some banks as
against others. Therefore, this House has
to be taken into confidence. So, this Bill
and the memorandum are all incomplete.
They have to be taken back by Government
so that the lacunae may be covered up and
the basis of compensation could be indicated
in the Bill and in the financial memorandum,
and then the Bill can be brought back
before this House. In my opinion, this
House cannot consider the present Bill which
is incomplete,

My second point is that Government
should have natiopalised foreign banks also.
The reason why they have not dooe so is
this, During last June, the Prime Minister
had assured America and certain Embassies
that the foreign banks would not be
natiopalised. That is the reason why
Government have not nationalised foreign
banks, even though that would have been in
public interest. My party stands for
Indianisation, and it is a part of this
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Indianisation that foreign banks should bz

nationalised, in fact, not only foreign banks
but some of the other forcign concerns also.
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MR. SPEAKER : [Indianisation covers

nationalisation also ?

SHRI S. S. KOTHARL : Yes, where it
is necessary.

SHRI MADHU LIMAYE : Indignisation
is sowmething else.

SHRI S5.S5. KOTHARI: It is all-
inclusive, it is & philosophy of life; itis a
philosophy for the nation to adopt.

I now come to article 123 of the Consti-
tution which says that if circumstances exist
which render it necessary for him to take
immediate action, the President may
promulgate an ordinance. The Supreme
Court considered this point, but in their
wisdom, did not give any opinion whether
the satisfaction of the President should be
subjective or objective.

ln our opinion, this Government has
acted unconstitutionally in advising the
President to issue the ordinance. Parliament
was going to meet within three or four days,
and the Government had no business to

issu¢ an ordinance re-natiopalising the
banks.
With regard to the implementation,

which was promised by Government when
the original Bill was passed, [ would like to
submit that praclically no such measures
have been taken the convenient excuse
given is that the matter had been pending
before the Supreme Court. But there were
many things that they could have done, but
which they did not do. The common man
and the poor man have not been bencfited
at all. I was sitting the other day in the
chamber of a bank manager and an engineer
came and he wanted Rs. 1500 for a certain
purpose, but that was not allowed.

MR. SPEAKER : The hon. Member
should confine himself only to the consti-
tutional objections.

SHRI S, S. KOTHARI: 1 am coming
to the constilutional point. Government
should take immediate action with regard to
implementation so that the people are
benefited. With regard to the scheme that
is part of the Act, may I submit thal so
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many months have passed and yet the
scheme has not seen the light of day 7 I
wonder whether it would see the light of day
at all. This Government conceives, but
does not deliver, With great difficulty. the
clause was adopted providing for representa-
tion to employees, farmers and the people
on the bank managements. But we are very
sorry that nothing has been dome in that
regard also.

This' Bill is inecomplete and uncomsti-
tutional. The Law Minister should satisfy
the House on this poin, otherwise, this Bill
cannot be considered here. No Bill should
be brought forward before the House which
is incomplete and unconstitutional.

sit foaresr w1 (wgEd)) @ neAwm
Agi’y, a8 WY 14 81 f1 6T 7§ uha-
I FF F1 fadgs gt @ §, gO
@faga & o wgw wiEw § W 9E%
fanfraa % erdfadt fomr gur 2, 3a%
fems &1 w9 3w ¥ 714 aEi &
gaiET W17 o AE oY fadeit &F &
dfama & A T 297 FT awT
fr sgag s3q @ arar g fox @
@t & weax  foad o 3l A faga
aF § 97 @ F1 wLgwew g1 gy
dfama g @ a1 xam@r & g
FEF Ga% ¥ A gwR ™ fa¥gs
%Y fag w9 § v @ § g wfawa &
wgr weal ¥ fasgw fasrs §

szl am wsAwA w1 aregs 8, aEa
a@t wa & wd ) w31 ag wrar @ e g
aga agr AR gur g1 4 A W
& garfeas 75 #1 wng 87 sAq¥ fadgw
@ gaEr gE o o W@t 1 &8
& U aF70 &1 Faaq g a1 f§ I9
% ®) fazig & ®AY ¥ wmar o &%
il agd adl @Y grarar ) &fer ox
fevadl gz &t o w1 gafag ¥
#ga1 3z & fr ag fados gars s @
adi mar ar @1 § afew fag d81 w
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gusd ¥ far @ 7z fa@as oo
mar g

SHRI P. K. DEO (Kalabandi): Ona
pgint of order. Rule 72 says :

. “If a motion for leave to iatroduce a
Bill is opposed, the Speaker, after
permitting, if he thinks fit, a brief
explanatory staterment from the member
who moves and from the member who
opposes the motion, may, without
further debate, but the question™.

SHRI MADHU LIMAYE : Provided ?

SHRI P K. DEO: “Provided that
where a motion is opposed on the ground
that the Bill initiates legislation outside the
legislative competence of the House, the
Speaker may permit a full discussion
thereon™,

SHRI ATAL BIHARI
(Balrampur) :
discussion,

VAJPAYEE
He has permitted a full

SHRI MNAMBIAR : Since you have
allowed a discussion, it caonot be limited.
Others have had their say; I must have
mine.

st fras:x s geaer w3teg, § ag
g @A s #aT A1 W g
qg qgT I9 & 1 wra § qrg AT FW
MAgEd TR A W W
fagra & faars § o gt d@faaa &
faens & 1 i) ot wgr ®@ T T wY
T FIE OO F A Ky A o oA F
gaifasa F& 7 1... (sraam) § @ v
w g

MR. SPEAKER : The point of order
raised by Shri P. K. Deo isout of order, It
does not arise. 1 knew about it and I drew
the attention of members to the proviso
about opposition based on legislative
competence of the House,

I have already brought it to the notice
of the House that the objections can only
be on constitutional grounds or on the
ground of legislative competance. Principles
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can be discussed in the first reading and
need not be referred to bere, Those opposing
the Bill on the above grounds will have full

right to oppose it.

st wo Yo wwelt - A7l fadaA ag @
fs waa Afgerfsa  sedizss A1
shfizgeas grgsgm N oa 59 afsa
Tw g13d & a3 $f faw mar g Gas
giite ®1E § 0% agr gAdeE  feswat
%7 fzgr 3 79 #m 3z asd faswEd
agl 2 e gud gr Mg w1 @ v R
A AIFIT FY Qg AP FL W
AT R FE fo IRt AF FT A 7

MR. SPEAKER : This is too far-fetched.
My ruling is very simple that matters which
can be referred in the first reading or later
need not be brought in now, that only
constitutional objections and the gquestion
of legislative competence of this House may
be touched on now.

SHRI NAMBIAR : The proviso to rule
72 says :

“Provided that where a motion is
opposed on the ground that the Bill
initiates legislation outside the legislative
competance of the House, the Speaker
'may permit a full discussion thereon.”

Therefore, 1 will reply to the poiot -

about incompetence. I should not be barred,
because a full discussion is allowed by the
rule. That is the rule, and a rule is a rule.

MR. SPEAKER : I agree with you.
What is the point of difference here,

SHRI NAMBIAR : Not only about
incompetence, but about competence also I
can speak,

o} frwasr Wt : AU OF aeE 4z
a1 fF 98 3780 & fag oF agT ad
HA A &Y aTT w9 4% 2 e ol o
# fagreal & fasga faars &

mfax # gR ag sgn ¢ f& gia
FE ¥ GA¥ & AT FYA A WK
FIgT AAIAT A THG ARG T €R F
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¥at falas gart misd o1 - AfE gAR
gigem #t @it 14 § fears 3 w7
4 (@) sy (@) ¥ <t fa=re o @
2 feferfaams w1 a5t & Qara
@ 9T AR FE RN A A I« AUy
01 a& ;T f67 zqrt g ag Tfm T
AT AW, T A1 FTLHR TF L

SHRIMATI SHARDA MUKERJEB
(Ratoagiri) : Will you please give me two
minutes. I have been standing for a long
time, From our party nobody has spoken.

MR. SPEAKER : Your party will have
as moch time as you like, but I expect
patience from you.

SHRI S. KUNDU (Balasore) : 1 want
to make it clear that we support all measures
which go to nationalise banks, but we are
opposed to half-hearted measures which
create more complication and trouble. Last
time we said that this legislation should go
to a Select Committee to be discussed in
detail, but our request was not acceded to,
I base my point of order on rule 71(a)
which says :

“Whenever a Bill seeking to replace
an Ordinance with or without modifi.
cation is introducea in the House, there
shall be placed before the House along
with the Bill a statement explaining the
circumstances which had necessitated
immediate legislation by Ordinance.”

MR. SPEAKER : He may conotinue
after lunch.

13 00 brs.

The Lok Sabha adjourned for Lunch ttil
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
af three wmucm Fourteen of the

[Mr. Deputy-Speaker in the Chair)

BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
BILL, 1970—contd.

MR. DEPUTY-SPEAKER : Although it
is pot the normal practice there was a dis-
cussion over the introduction of this Bill
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[Mr. Deputy Speaker]

this morning. 1 do not want to shut out any
Member but I should like to remind the
hon. Members that the point is limited to
the question whether Pariiament is compe-
tent or not to take it up. Bearing this in
mind, I request hon. Members to be brief
in their observations.

SHRI 5. KUNDU (Balasore) : Mr.
Deputy-Speaker, may 1 draw your attention
to Rule 71(1) of our Rules of Procedure.
That is my first point : I shall take up my
two other points subsequently Rule 71(1)
says : whenever a Bill seeking to replace
an Ordinance with or without modifications
is introduced in the House, there shall b.
placed before the House along with the Bill
a statemen! explaining the circumstances......

MR. DEPUTY-SPEAKER : That is
coming as a next item on the agenda.

SHRI 5. KUNDU : Because 1 have
seen it, I have raised this point. The whole
purpose of the rule is that Members who
come here should not raise frivolous points
of order and that they should know what
compelled the Government to come with
the Bill after the Ordinance. The Explanatory
Memorandum should have been circulated
along with the Bill, not after the introduction
of the Bill. So far as the Bill is concerned,
I have a copy here, there is no explanatory

ndum. Therefore, the House must
strike down this Bill and ask the Government
to circulate the Bill along with the explanatory
memorandum, giving sufficient time to the
Members, and then they may come before
the House. This is No. 1.

No. 2 is this. The recent Supreme
Court judgment, whatever m=y be its worth,
1 would like to say, has opened the flood-
gates of writs on such matters in future. The
two points that they have made are, firstly,
about the hostile discrimination, and secondly,
about the payment of compensation, I
would like to know what compelled the
Government to increase the compensation.
Is it a fact that the Supreme Court

MR. DEPUTY-SPEAKER : You are
now going to the principles of the Bill. You
can speak on them when the Bill is 1aken up
for consideration. Now, you are going out-
side 1he scope of the Bill.

FEBRUARY 27, 1970
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SHRI S, KUNDU : If the Government
think that the Supreme Court’s judgment
has questioned the adequacy of compensation
which I think was precluded .. . .

MR. DEPUTY-SPEAKER : I do not
allow that. This is outside the scope of the
discussion before the House. You confine
yourself to the point.

SHRI S. KUNDU : We are getting the
impression ...

MR. DEPUTY-SPEAKER : You can
speak about it when the Bill is taken into
consideration ; not at this stage.

SHRI S. KUNDU : The Bill may not
tenable under the Constitution,

MR DEPUTY-SPEAKER : Kindly, co-
operate. You are to confine yourself to the
point whether Parliament is competent to
bring this Bill or not.

SHRI S. KUNDU : Kindly bear with
me.

MR. DEPUTY-SPEAKER : 1 am bear-
ing with you, but you aie going outside the
scope of the discussion.

SHRI 5. KUNDU : Kindly bear with
me for one minute. As far as 1 have under-
stood the Suprems Courts judgment, they
have not said that the compensation is illu-
sory. That is my understanding.

MR. DEPUTY-SPEAKER : We are not
discussing the Supreme Court's judgment
now. Kindly co-operate. There are other
Members waiting to speak.

SHRI S. KUNDU : You must co-operate
with me, Sir.

MR. DEPUTY-SPEAKER : But you
are going outside the scope of the dis-
cusgion.

SHRI S. KUNDU : This Bill may be
hit by the Comstitution, because firstly, the
point that has been raised by the Supreme
Court has not been...

MR. DEPUTY-SPEAKER : It is out-
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side the scope of the discussion at this
stage.

SHRI S KUNDU : T say that this Bill
which has been framed by the officers of
the Government may be hit by the Supreme
Court,

MR. DEPUTY-SPEAKER : We are net
discussing the Bill. We are discussing whether
the Bill can be introduced or not.

SHRI S. KUNDU : Kindly read Rule
71 42).

MR. DEPUTY-SPEAKER : 1 have
read it.

SHRI S. KUNDU : Let me read the
proviso to Rule 72 which says :

“Provided that where a motion is
opposed on the ground that the Bill
initiates legislation outside the legislative
comp=téence of the House, the Speaker
may permit a full discussion thereon.”

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : The Sup Court has said
that Parliament is competent to legislate on
this.

SHRI S. KUNDU : The Bill can be hit
by the Supreme Court even if the House is
Legislatively competent to legislate the
Bill.

MR. DEPUTY-SPEAKER : Mr. Kundu,
you are a very able, intelligent Member of
the House. Why don’t you understand this ?
You are speaking outside the scope of the
discussion.

SHRI S. KUNDU : Where is it that I
am not relevant 7 You try to argue it out
with me. Tell me where I am wrong. If the
House is legislatively incompetent, the
Supreme Court may hit it. I doubt that the
House is legislatively compeient here ; they
have iocreased the rate of compensation,
because they think that, according to the
Supreme Court, the compensation was in-
adequate. [ want fo say that the Supreme
Court never thought of it. It is not like
Golak Nath's case which was completely
different. That judgment was the philosophy
of Kaka Subba Rao. It has nothing to do
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with that. That was an amendment of the
Constitution itself.

MR. DEPUTY-SPEAKER : All this is
irrelevant. Why do you bring down your own
status as an able, intelligent Member of the
House 7 Kindly co-operate.

SHRI PILOO MODY (Godra): I do
not think that the Chair can make that
insinuation,

MR. DEPUTY-SPEAKER : I am not
making any insinuation ; I am making an
honest statement.

SHRI S, KUNDU : Kindly explain how
they have said that this is hostile discrimi-
nation. You would not allow the Govern-
ment to explain.

MR. DEPUTY-SPEAKER : 1 will call
the Minister after all the other Members
have spoken.

SHRI S. KUNDU : The Act which was
passed was also hit because they said there
was hostile discrimination in that certain
banks were precluded from indulging in
banking business.

MR, DEPUTY-SPEAKER : You
going into the principles of the Bill.

are

SHRI S. KANDU : I would like to
know how Government have done this...

MR. DEPUTY-SPEAKER : Not at this
stage, but when the Bill is taken into
consideration.

SHRIS. KUNDU : Or else you may
gatisfy me as to how Goverment have met
the point of hostile discrimination in this
Bill. Bither Government should satisly us
or you may satisfly us.

SHRI PILOO MODY : I shall ‘satisfy
him.

MR DEPUTY-SPEAKER : Now, Shri
S. M. Banerjze.

SHRI S. KANDU : Shri S, M. Banerjee
will say the same thing, and you will permif

him but you will not permit me.



MR, DEPUTY-SPEAKER : Shri S. M.
Banerjee also wants to make some observa-
tions of this point,

SHRI S. KUNDU : The whole object
of Deputy-Speakership is, as I understand
it, that we address the Government through
you. And you are to judge only the relevancy
or irrelevancy ; 1 entirely agree with you

MR. DEPUTY-SPEAKER : If the hon:
Member does not co-operate, then I shall
have to order that nothing of what he says
will be recorded.

SHRIS. KUNDU : 1 do not consider
that you have such arbitrary powers to
regulate the debate...

MR. DEPUTY-SPEAKER : I do not
have, but 1 am ouly appealing to him

SHRI S. KUNDU : I am also appealing
to you to coperate with me. I want these
two points to be clarified by Gpvernment, or
else you may clarify the point.

We have spent about a crore of rupees
in taking this matter to the Supreme

MR. DEPUTY-SPEAKER : That siage
will come afterwards.

SHRI 5. KUNDU : And again the poor
taxpayers, momey will be spent in the
Supreme Court. By preventing me from

MR, DEPUTY-SPEAKER : I
preventing him.

am not

SHRI S. KUNDU : 1 do not think that
you are helping the people of this country.

SHRI S. M. BANERJEE (Kaopur): I
may make it clear at the outset on bebalf of
our group that we are pot opposed to this
Bill, but there are only twa observations
that I would like to make, because we know
what warranted this Bill. The representa-
tives of the reactionary forces in the country,
pamely the Jan Sangh, Swatantra and
Syndicate weat to the Supreme Court...

SHRI KANWAR LAL GUPTA : We
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shall have to Indianise Shri 3. M. Banerjee
also.

MR. DEPUTY-SPEAKER : I would
appeal 1o Shri §. M. Banerjee not to convert
this into a full-fledged discussion He can
say all these things when the Bill is taken
info.consideration. Kindly let him address
himself to the question whether Parliament
is competent to legislate.

SHRI PILOO MODY : He
making some factual statements...

is only

SHRI S. M. BANERJEE : Some
reactionary forces and the represcotatives of
the mor.opolies went to the Supreme Court.
That is why this Bill has become necessary,
because the Supreme Court had struck down
that Act. We are opposed to increased
compensation. We wanted the banks to be
nationalised without compenzation...

MR. DEPUTY-SPEAKER : He is going
into the principle of the Bill.

SHRI PILOO MODY : He
nationalisation without compensation

wants

SHRI S. KUNDU : The Supreme Court
never wanted the compensation amount to
be raised. Why have Government raised
it 7 We want an explanation from them as
to why the amount has been increased to
Rs. 90 crores.

SHRI S. M. BANERIJEE : We are
opposed to any compensation. We feel that
the Bill should have embraced all other
banks including foreign banks. What I am
afraid of is that if this discrimination is
made, again the forces of reaction led by
Jan Sangh, Swatantra and Syndicate would
approach the Supreme Court, and the
Supreme Court as it is constituted will
definitely do something more. That is my
submission.

SHRI NAMBIAR (Tiruchirappalliy : 1
rise to opposed these persons who have
opposed this Bili. 1 feel that they have no
legal stundiog to do so, and they have no
right to oppose it because the opposition
can only arise on this point that constitu-
tionally this House is debarred from
discussing this Bill or [rom legislating on
this matter, whereas actually there is no such
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constitutional bar. Therefore, the opposition
has 0o meaning. Parliament has got the
right to legislate on the question whether
banks should be nationalised or not. The
question that was raised by the Supreme
Court is not relevant in this respect, because
this new nationalisation is not on the lines
of the previous nationalisation. If at all
the Supreme Court had anything to say, that
was on a past legislation and there it ended.
Now, it is a new legislation, and this new
legislation must be decided by this House
and this House alone.

SHRI PILOO MODY : I move that let
the banks b= denationalised again.

SHRI NAMBIAR Therefore, the
opposition that these people are raising is
only to make a propaganda against nationa-
lisation for their own political ends, and
that has no legal or constitutional basis,
and therefore, they should not be allowed to
do so.
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SHRIMATT SHARDA MUKERIJEE:
Last time when this Bill was discursed, I
had raised this point and I had also moved
amendments that the banking system as a
whole should be nationalised,

MR. DEPUTY-SPEAKER : 1 would
like to remind the hon. Member that she
should confine herself to the limited ques-
tion whether Parliament is competent or
not to legislate on this matter...

SHRI PILOO MODY : She wants to be
more socialist.

SHRIMATI SHARDA MUKERJEE :
The point is this. Last time, we discussed
this Bill in a hurry and put it through or
enacted it in a hurry, and the result is that
the whole Parliament has been brought
into ridicule. Do we want the same sort of
thing to happen again ? We find that only
14 banks have been nationalised. There is
the Andhra Bank, for instance ; the deposits
are already going to Rs 50 crores ..

MR DEPUTY-SPEAKER : That cannot
be taken up at this stage.

SHRIMATI SHARDA MUKERIEE :
Are we going to land ourselves into the
same trouble again ?

SHRI S. N. MISHRA (Kannanj): On a
point of order...

SHRIMATI SHARDA MUKERIJEE :
Why does he not allow me to complete
what I have to say

MR. DEPUTY-SPEAKER : He is ona
point of order. and I have to hear him.

SHRI AMRIT NAHATA (Barmer) :
The hon. Member has said that Parliament
passed the nationalisation Bill in a hurry.
It is a slur on this noble House.

SHRIMATI SHARDA MUKERIJEE :
There is no point of order.

SHRI S. N. MISHRA : The question
arises now only regarding the competence of
the House. The competence of the House
is confined mainly to three aspects, namely
whether the matter comes within List I or
List IT or List 11l of the Seventh Schedule
to the Constitution, That is the only point
which can be considered. other No poinj
can be considered now,
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SHRIMATI SHARDA MUKERIJEE :
The Supreme Court has not queslioned
the competence of Parliament to legislate.
T am only bringing to vour notice the fact
that again we are going to make the same
mistake, and again we are going to passa
discriminatory legi:lation. Why do we not
make it a principle to nationalise ?...

MR. DEPUTY-SPEAKER : The hon.
Member can say all these things when the
Bill is taken in'o consideration,

SHRIMATI SHARDA MUKERIJEE :
Again, we are going to make ourselves the
laughing-stock of the whole country...

MR. DEPUTY-SPEAKER : It is for the
hon. Member and the House to consider.

SHRIMATI SHARDA MUKERJEE : I
oppose the introduction of the Rill in
its present from.

SHRI JYTORIMOY BASU (Diamond
Hurbour) : Ahmedabad brand of socialism

SHRIMATI SHARDA MUKERJEE :
We had moved amendments earlier, but they
were not accepted. We had moved for
reference of the Bill to a Select Committes,
and that also was not accepted...

MR. DEPUTY-SPEAKER : She can
move more amendments now when that
stage comes.

SHRIMATI SHARDA MUKERJEE :
Apgain, it will po to the Supreme Court.

SHRI R.D. BHANDARE (Bombay
Centre) : Mr, Deputy Speaker, Sir...

SHRI PILOO MODY : On a point of
order,

SHRI R, D. BHANDARE : Let him not
be a buffoon every time. He should main-
tain dignity and decorum in the House asa
Member of the House.

The question of competence has been
raised  When the Supreme Court struck
down the bank nationalisation Bill, they
verv clearlv, specifically and glaringly held
that Parliament had competencs 1o legisiate
pn this matter,
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‘The opposition bas not raised any point
to challenge the competence of this House to
enact this new Bill. The Supreme Court
struck down the earlier Act on two technical
grounds which are sought to be removed in
this new measure. Therefore, Parliament
bas got competence to enact this measure.

SHRI VIKRAM CHAND MAHAJAN :
Under rule 72, if a motion for leave to
introduce a Bill is opposed on the ground
that the Bill initiates legislative outside
the legislative competence of the House,
the Speaker may permit a full discussion
thereon. Now, as Mr. Bhandare has pointed
out, no member so far has said that this
House has no competence to pass this legis-
lation. Therefore, there is no need to allow
a full discussion on this now.

SHRI BHOGENDRA JHA : The origi-
nal Bill was struck down on the ground of
hostile discrimination against other banks.
In the present Bill, there are two types of
discriminations. Onpe is against the people
the people and another is against the very
concept of nationalisation. Not a single
banking company is going to be completely
taken over. The Board of D'rectors will
remain, There is hostile discrimination
against the people by arbitrarily increasing
the quantum of compensation.

MR. DEPUTY-SPEAKER : You cannot
go into all that now ; all that you can say
when the Bill is taken up for consideration.
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MR. DEPUTY-SPEAKER : You should
have raised this question in the morning
when the Minister moved for leave to intro-
duce the Bill.

SHRI GOVINDA MENON : To deal
with the last point first, T would draw your
attention to rule 76 which says :

“No motion that a Bill be taken ioto
consideration™
not that leave be granted to introduce it—
“"or be passed shall be made by any
member other than the member in
charge of the Bill..." elc

SHRI PILOO MODY : Who is that ?

SHRI GOVINDA MENON : The
Member in charge who has given notice of
the Bill is the Prime Minister. She has
written to the Speaker and taken his permis-
sion to allow me to move this Bill.

I do admit that some coustitutional
questions have certainly been raised and,
therefore, many of the speeches which were
made were relevant under rule 72. But
when I came with the Bill last time in this
House. 1 had difficulties because I
had to rely wpon principles. Now
these difficulties ~are  not there
because on all the points raised by the
learned members here the Supreme Court
has given its decision in favour of the
Government, and this Bill has been drafied
bearing in mind the views expressed by the
Supreme Court. L=t me read from the
decretal portion of the judgment, page 107 :

“Accordingly, we hold that the Act
is within the legislative competence of

Parliament."

After that. I do not think there should be
any discussion about the question.

Then, Shri Madhu Limaye and celain
others spoke about discrimination based
upon article 14, That criticism was made
without understanding properly woat it is
that the Supreme Court bas said. They held
and 1 quole,

“It makes hostile discrimination
against the pamed banks in that it
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prohibits the named banks from carrying
on banking business. Whereas other
banks, Indian and foreign, are permitted
to carry on banking business and even
new banks may be foermed which may
engage in hanking business,

Prohibition against the named 14 banks

from cairying on banking business has been

removed from this Bill now before the
House.
Then, the third point in the judgment

is that in reality it restraints the named
bauks from carrying on business other than
banking as defined in the Banking Regulation
Act  This is something with respect to the
previous Bill. In this bill room for this
critic'sm has been avoided

Fourthly, the finding is that “the Act
voilates the guarantee of compensation
under article 31(2) in that it provides for a
certain amount determined according to
principles which are not relavant in the
determination of compensation for the under-
taking of the pamed banks and by the
method prescribed the amount so declared
cannot be regarded as compensation.” This
is the essence of the decision of the Supreme
Court. We belonging to the government,
and I hope the entire House, attach the
greatest value to the pronouncemeats of the
Supreme Court and, therefore, when this
Bill was framed we took case to see that
the constitutional troubles or difficulties
indicated by the Supreme Court are removed.

A question was raised why we have
increased the compensation. It is a matter
of bearing on the bill’s merits. But let me say
even now that this criticism is also to a mis-
apprehension. In the last Bill, in the
Financial Memorandum what we said was :

“It is pot possible at this stage to
indicate the precise amount of the
compensation which will be payable by
the Ceotral Government, but it is
estimated that having regard to the total
amount of the assets and liabilities of
the 14 existing banks the compensation
payable for the acquisition of their
undertakings may be about Rs. 75
crores.""

It was only an estimate. 1 rember a very
learned speech which Shri Madhu Limaye
made during the debate saying that it is an
under-estimate, quoting from the Ecvronic
Times or the Fimancial Times,
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SHRI MADHU LIMAYE : Commerce.

SHRI GOVINDA MENON : He quoted
some paper and said that it would really be
Rs. 150 crores.

What is it that we bhave done now ?
Here it is Rs. 87.4 crores. Last tim: we
said that it was not possible to estimate it
but we put it more or less at Rs. 75 crores ;
Shri Madhu Limaya said that it would be
Rs. 150 crores,

SHRI MADHU LIMAYE : Not Madhu
Limaye ; I quoted Commerce,

SHRI GOVINDA MENON : He relied
on it. Therefore on this occasion 1 would
except him to congratulate to Government
for having reduced the amount to Rs. 87.4
crores.

SHRI MADHU LIMAYE : Nonsense.

SHRI GOVINDA MENON : There has
been no other constitutional point raised.

I did not completely hear what Shrimati
Sharda Mukerjee said. She, I think, reffer-
red to the Andhra Bank. If she would
refer to the present Bill, she would see that
this Bill commences as from the 29th July
1969, and when enacted, it would be as if
the Bill became law on the 29th July, 1969.
Ouo that day the Andhra Bank had less than
Rs. 50 crores by way of deposits we did not
want to introduce that here and complicate
things. We wanted to see that Parliament
passes a law which would effectively re-
enact the taking over effected on 29th July,
1969,

Shri Kothari said that we should have
given in the Bill the reasons why we fixed
the amounts in the Schedule. [ would draw
the attention of the hon, Member to article
31(2) which says that it would be open to
Parliament to pass a Bill in which compensa-
is given in fixed amounts. I do agree that
if Members of the House should give an
intelligent vote in favour of the Bill, they
should be told how the various figures have
been arrived at by the framers of the Bill.

SHRI MADHU LIMAYE : Last time
you did not want an intelligent vote.

SHRI GOVINDA MENON : Last time
he principles were given.

FEBRUARY 27,.1970

Bull Introduced 248

At the appropriate occasion, I am sure,
Government will explain to the House how
in this Bill the amounis have been fixed.

SHRI FILOO MODY : He has ulti-
mately argued himself out,

“ it fera @ s gwsaw wEew,
AT CATEE WG WUET ¥ 1 GEIY wfewd
31 (2) ¥ garfeas it ST e o &
T IS ® ¥ wwdr 3 AfeT SEY
wmfesa & ag #t foar gar g fw :

) “no such law shall be called in ques-

tion in any court on the ground that

compensation provided by that law is
not adequate."”
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SHRI GOVINDA MRNON : On this
occasion I do not want to enmter into a
contraversy and quote what article 31(2),
being what it is, does. [ willdoitona
different occasion.

Before I sit down I must emphatically
protest against a statement made by Shri
Kothari that foreign banks are not being
pationalised because the Prime Minister gave
some assurance to some foreign country
that banks of theirs in India would not be
pationalised.

SHRI KANWAR LAL GUPTA : What
are the other reasons 7
SHRI GOVINDA MENON: [ want

emphatically to repudiate that allegation
and hope that statements like this will not
be made in the House.

SHRIMATI SHARDA MUKERJEE :
The hon. Minister made a reference in regard
to the Aodhra Bank. That was only am
example which I gave. What I said was
that the law should be uniform. If you



o Bill Introduced
want 'o nationalise banks having depo-its
of Rs. 50 crores and above, let Parliameut
made such a law. But the law should be
uniform for all.

MR. DEPUTY-SPEAKER :
bring an amendment, il you want

You can

SHRIMATI SHARDA MUKERIJEE :
It was only an example that I gave.

SHRI S. S. KOTHARI : On a point of
order, Sir. Rule 69 provides that a finaocial
memorandum should be attached to the Bill.
The financial memorandum should be such
as is comprehensible to the honourable
House. If the principles of compensation

PH ALGUNA 8, 1891 (SAKA)

Bill Introduced 130

SHRI GOVINDA MENON : This is
a matter of procedure of your office. The
item which we are now discussing is item
No. I8 [Item No. 19 stands in the name
of my colleague Shri P. C. Sethi for placing
the statement regarding Ordinance on the
Table of the House, giving reasons for the
issue of the Ordinance. 1 would bave had
no objection if that was item No. 18 and
mine was item No. 19. I am not responsi-
ble for this sequence.

MR. DEPUTY .SPEAKER : Mr, Kundu,
it is a matter of procedure only.

SHRI S. KUNDU : That is why 1 am
raising it. You are there to safeguard the

are not indicated in the financial mer

dum or the Bill itself, then that financial
memorandum is incomplete and, therefore,
being incomplete, it violates Rule 69. So,
this House cannot take into consideration
an incomplete Bill with an incomplete
financial memorandum,

MR. DEPUTY-SPEAKER : The finan-
cial memorandum is there.

SHRI S S. KOTHARI : It is incom-
plete.

SHRI S. KUNDU : I am thankful to
the hon, Minister that he agrees with the
Supreme Couri. On the question of ade-
quacy or isadequacy of payment compensa-
tion, the Supreme Court did not say
anything it questioned the method or the
furmula which was involved in the previous
Bill. Now, when the method or the forumula
is changed, why should it give a higher
compensation. They should have adopied
a method which would have cut down the
compensation, That point has not been
explained.

My earlier point of order was under
Rule 71 of the Rules of Procedure which
was not replied to. The statement explain-
ing the reasons for the issue of an Ordinance
should have been circulated along with the
Bill.

SHRI GOVINDA MENON : 1 have
nothing more to say. The financial memo-
randum is there. It is attached to the
Bill.

MR. DEPUTY-SPEAKER :

Mr. Kundu
bas drawp attention to Rule 71. :

ests of the Members of Parliament. We
want your protection Th~ Bill was circu-
lated about 3 days back. Alopg with that,
the statement giving the reasons for the
issue of the Ordinance should have been
circuated. Now they are throwing the
blame on the Parliament office. This is
not fair.

SHRI GOVINDA MENON : 1 did not
say that; 1 did not put any blame on any
one. Only item No. 19 could have been
item No. 18 and mine taken as item No. 19.

SHRI S. KUNDU :
are sorry.

Let them say they

MR. DEPUTY-SPEAKER : The busi-
ness could have been recgulated in such a
manoer that items 18 and 19 could have

been taken together. It is a purely
procedural detail.
SHRI §. S. KOTHARI : What is your

ruling on my point of order 7

MR. DEPUTY-SPEAKER : There is
no question of ruling. The only point is
whether a financial memorandum bas been
attached to the Bill. Whether it is com-
plete or incomplele is a different thing.

MR. DEPUTY-SPEAKER :
tion is :

“That lcave be granted to introduce
a Bill 1o provide for the acquisition and
transfer oi the undertakings of certain
banking companies, having regard to
their size, resources, coverage and
organisation, in order to control the

The ques-
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[Mr. Deputy Speaker]
heights of the ecopomy and to meet
progressively, and serve better, the needs
of development of the economy in
conformity with npational policy and
objectives and for matters conpected
there with or incidental thereto .

The motivn was adopred.

SHRI GOVINDA MENON :
duce* the Bill.

I intro-

14.41 brs.

STATEMENT BANKING COMPANIES
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS)
ORDINANCE 1970

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Sir, I beg to lay on the Table a
copy of the explanatory statement (Hindi
and English versions) giviog reasons for
immediate legislation by the Banking Com-
panies (Acquisition and Transfer of Under-
takings) Ordipance, 1970, as reguired under
rule 71(1) of the Rules of Procedure and
Conduct of Business in Lok Sabha. [Plgced
in Library. See No. LT—2632/70.]

14.42 brs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS
—Comd.

MR. DEPUTY-SPEAKER : Now we
take up further discussion on the motion of
thanks to the Prsident’s Address. Mr. Hem
Barua to continue.

SHRI HEM BARUA (Mangaldai) : 1
bave gone through the Address of the hon.
President to the joint session of Parliament
with the respect and I have also listened to
the speech of Mr. Haoumanthaiya with due
respect. But I do not undersiand one thing.
When he described this Address or being
‘unique’, where the uniqueness lies, 1 do
potj know. At the same time there was a
stalement in & newspaper by some bon.
Member of this House describing the
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President’s Address as having a ‘refreshiog
note™ Where is the ‘refreshing note’ except
in the language ? And the language is a
texture of words in a grammatical pattern.

I. would have very much liked the
Address give an inkling into the working of
the mind of the Government and at the
same time the concrete steps taken towards
the social transformation of this country
that it visualises, But, unfortupately, there
is nothing like that. As I went through
the Address, 1 found it wvery sterile and
barren of any concrete steps towards social
transformation that the Address visualises,

Then I felt and I feel today also that
the office of President as also the offices of
State Governors are only honoured
offices for the maintemance of which the
people, the ordinary tax-payers have to
bleed through their nose. That is the
tiouble. Therefore, 1 think the offices of
President and the State Governors should
be abolished because they are only honoured
institution for the maintenance of which, as
I already said, the people have to bleed
through their nose. Therefore these offices
should be eliminated in the interests of
democracy

Then, the Address speaks abcut the
Green Revolution that this country has
witpesse '. There has been a Green Revolu-
tion and I congratulate the Government for
it. But, at the same time, there is only a
passiog reference 1o land reforms and here
the Central Government has to implement
the land reforms through the State Govern-
ments, Sir, unless the land belongs to the
poor cultivator, the green revolution caonot
be completc. There has been a Green
Revolution but, at the same time, there has
been a spiralling of prices in this country
and what steps has this Government taken
to curb or check this spiralling of prices?
The Address is silent about it. No steps
have been taken. It vitally affects the
common man and steps should be formulaied
to see thas the spiralling of prices is kept
down. It is pot kept down ai present.
Simply speaking about the Green Revolution
and at the same time sumply speaking about
certain  bright features in the industrial
front would pot belp this pation because as
the President himself admitted, the aspira-

* latroduced with the recommendation of the President.



